ADMINISTRATIVE TRIBUNAL
[PUR BENCH, JAIPUR

f'EORDERs OF THE BENCH

3.;Date of Order 03.01.2013

';,ZCP No. 01/2013 (OA No, 789/2012)

.EI'_Dr Seugath Roy, counsel for petitioner.

.f'-Mr Anupam Agarwal counsel for respondent.

::"?E":M,r., Anupam Agarwal counsel for the respondent,
submltted that |n V|ew of the revised transfer order dated
19 12 2012 passed by the respondent(s), the present
' Contempt Peutlon has become infructuous and as such,

| the same deserves to be dismissed.
We have"gohe_thro'ugh the revised transfer order dated
-19.12-.20'1'2;415)) which the applicant has been transferred
to Loco-.Jaipur-,with post, and are of the considered
“opinion that in view of the said revised transfer order, the
jprese:nt ‘Contempt Petition does not survive more.
LConsequentI Y, the present Contempt Petition is dismissed

as ha\/mg beeome infructuous.
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